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27 .4 .2005  >:3« ^
A p p lican t oy s h r i  Vinod Singn^
Respondents by S h ri P . Shankarah*Heard th e  le a rn e d  counsel j-or th e  p a r t i e s .
The a p p l ic a n t  has f i l e d  t h i s  contem pt 

p e t i t i o n  fo r d iso b e d ie n c e  o f  th e  o rd e r  o f  th e  
T rib u n al d a te d  1 s t  J u ly ,  2005 i n  Oa No. 564/ 
2005 by th e  re s p o n d e n ts . The re sp o n d e n ts  were 
d i r e c te d  to  c o n s id e r  and d ec id e  th e  r e p re s e n ­
t a t i o n  o f  th e  m other o f  th e  a p p l ic a n t  by 
p a s s in g  a sp e ak in g , d e t a i l e d  and rea so n ed

I

o rd e r  w ith in  th r e e  m onths.
The counsel fo r  th e  re sp o n d e n ts  su b m itted  

t h a t  th e  s a id  d i r e c t io n s  were com plied  w ith  
in  as much as th e  c a se  o f  th e  a p p l ic a n t  i s  
under c o n s id e ra t io n  and th ey  have s e n t  a 
l e t t e r  d a te d  14 .9 .2 0 0 5  to  th e  m other o f  th e  
a p p l ic a n t  a sk in g  h er son to  appear b e fo re  th e  
re sp o n d e n ts  and v id e  l e t t e r  d a te d  3 .3 .2 0 0  6
th e  re sp o n d e n ts  have i&QUtf&Gi&g&QQi
in fo rm ed  th e  m other o f  th e  a p p l ic a n t  t h a t  
th e  ca se  o f  th e  a p p l ic a n t  fo r  appo in tm en t

Contd. 2/ -



F O R M  Mo.4 X

«
p age « o * . . . . . . . . . .

N otes of th e  R e g is try  j O rder of th e 'T r ib u n a l
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{ has been  c o n s id e re d .
j In  view  o f  t h i s  th e  co u n se l fo r th e  
| a p p l ic a n t  w ishes n o t to  p re s s  t h i s  contem pt 
j p e t i t i o n *  A cco rd in g ly , th e  same i s
' d ism is se d .
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j (M rs. Meera C hhibber) (D r. G.G. S r iv a s ta v a )  
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